FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
VEE ESS JEWELLERS PRIVATE LIMITED

Sl. No. | PARTICULARS DETAILS
1. Name of corporate debtor VEE ESS JEWELLERS PRIVATE LIMITED
2. Date of incorporation of corporate 01st March 2005
debtor
3. | Authority under which corporate Reglsiar of Companies; Belnl
debtor is incorporated / Registered with UP-
Registered
4. . CIN: U15520DL2008PTC176272
Corporate Identity No. of corporate
debtor
5. _ ; J Registered Office: 1227-28
Address of the registered office and |\ \7\ Al AGURUDAWARA ROAD KAROL BAGH NEW
principal office (if any) of corporate DELHI Central Delhi DL 110005 IN
debtor ( As per ROC)
(Note : Corporate Debtor is defunct for many years
and RP/ Liquidator yet not found any office / unit of
Corporate Debtor)
6. Date of closure of Insolvency 09.04.2024 (order received on 10.04.2024 from
Resolution Process NCLT)
7 Liquidation commencement date of | 09.04.2024 ( order received on 10.04.2024 from
corporate debtor NCLT)
8. Name and registration number of the | Ashok Kumar Gupta
insolvency professional acting as Reg. No. IBBI/IPA-003/IP-N00010/2016-2017/10072
liquidator
Res.- LD-46, PITAMPURA, DELHI-110034
9. | Address and e-mail of the

EMAIL ID: cmaashokgupt@gmail.com

liquidator, as registered with the
Board

Office : 304, D. R. CHAMBER, 12/56. D B GUPTA
10. | Address and e-mail to be used for  [R04T ‘ARG BAGH, NEW DELHI-110005
correspondence with the liquidator EMAIL : cirp.vejpl@gmail.com

11. | Last date for submission of claims 10.05.2024

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench-II, has ordered the
commencement of liquidation of the VEE ESS JEWELLERS PRIVATE LIMITED on 09.04.2024, date of
passing of order of liquidation under section 33 of the Code. ( copy of order received on 10.06.2024).

The stakeholders of VEE ESS JEWELLERS PRIVATE LIMITED are hereby called upon to submittheir claims
with proof on or before 10.05.2024, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Liquidator of M/s VEE ESS JEWELLER RIVATE LIMITED

Date 1 12.04.2024
Place : Delhi
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Name of Borrower/Co-Borrow
Mortgagor/Guarantor / Loan AfeNo:

(A/c No.) L90010680131680000
Amit Kumar (Borrower), Smit Krishna
Devi (Co-Borrowar)

AU SMALL FINANCE BANK LIMITED

Whereas, The umiers@,ned being the Authorized Officer of the AU Smell
Reconstruction of Financial Azsets and Enforcement of Security Interest [Act, 2002 {54 of 2002)] and in exercise of powers conferred under section 13 (12) read withrule 3
of the Sscurity interest (Enforcement) Rules; 2002 lssued der
the sald notice within 60 days from .he da\e ofrecd-‘* of ..al:h

{A SCHEDULED COMMERCIAL BANK)
h ar | Garden AjmerRoad Jaipur - 302001 {CIN L36911R11596PLC011381)

inance Bank Limited (A Scheduled Commercial Bank) under the “Securitization and |.

=d notice on the date as mentioned below calling upen the borrowers to repay the amount mentioned in
34 per .hedeta:ls given in below tahle:

13(2) Notice Date & Amount Description of Muortgaged Property

17-Nov-23 All that part and parcel of residential/commercial property Land/ Building/ | 08-Apr-24

Rs. 1034712 /- Structure and fivtures Property Situated At Doc No 3852, Ward-No 10,

&s. Ten Lac Fitty-Four Thousand Seven. | Village Jatoli-Helimand, Shiv Mandir Pstaudi, Gurgaon, Haryana-122504
Hundred Twelve Only as on 15-Now-23 | Admeasuring 350.5quare Yard

(Afc No.) L8001050122254273 &
Lo001060825027218

Bijenidra Singh (Borrower), Smi Shashi
[Co-Borrover)

16-Nov-23 All that part and parcel of residential/commercial property Land/ Bullding/ | 09-Apr-24
Rs. 1146451/~ Structure and fixtures Property Situated At Khasra No 2972, PlotNo 7 And 8,
Rs. Eleven Lac Forty-5ix Thousand Four | Block &, Fancy Enclave Mansaraver Park, Village Shahpur.Bamheta Pargana
Hundred Sixty-One Onlyason Dasns, Ghaziabad, Uttar Pradesh-201001 Admeasuring 183.Square Yard
15-Nov-23 &
17-Nov-23
Rs. 62540%/-
Rs. Six Lac Twenty-Five Thousand Four
Hundred Seven Cniy as on 15-Now-23

(AfcNo.) LS001080125844817
Ramash Girl (Borrower), Smi Sabec Devi
(Co-Borrower), Sviantr Giri {Co-

All that part and parcel of rmdenhabmmnarual property Land/ Bullding/ | 09-Apr-24
Structure and fixtures Property Sittuated At-Khata No, 174, Gsta No. 329,
NearShiv Mandir, Village- Bharna Sikandarahad, Distt- Bulandshahar, Uttar

12-Jan-24
Rs, 611488/~
Rs. SixLac Eleven Thousand Four

Pramod Nagar (Co-Borrower)

Borrower) Hundred Eighty-Eight Only 35 on Pradiesh Admeasuring 370.33 5q. Yds.

10-lan-24 -
{Afc No.) LeDO10ADT32487078 i2-jan-24 Al that part and parcel of residential/commercial property Land/ Building/ | 09-Apr-24
Arun Kumar (Borrower), Bramhavati Rs.1560051/- Structure and fixtures Property Sittuated At Out Of Khasra No. 940, Village

Of Achiheje Fargana, Tehsil - Dadri, Distt- Gautam Budh Nagar , Uttar
Pradesh Admeasuring 573.33 Sq. Yds.

Rs. Fiftesn Lac Sixty Thousand Fifty-
One Only as on 10-lan-24
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